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iy DELHL: THE LT nay, 1996,

Gy, tn exsccise of the p Jinxs contassad by sub-
ciguss (1v) of clause {23C) af Jection 10 [af ths Incomestak Act,
1367 {ﬁ:&m“ 1961}, the Cantrad Gowmpnment|] yonby notifins
9 tytoss Vomen Veluntery Jervictes, cuttack, Srisse * for the
putpeoe Bf the sald subeclsuss for the s5pa ssnent yaars 1990-31.
to 198233 sudject to ‘the m&ﬁpﬁng condibians, nmslyie |

{1} the ussmseos will spply ite incons, or sccunulate
for spplication, whelly enfl pxclusively to the
shisets fer which (t Lo asteblizhed

{£4) ihe asessese Will not invesl or deposit ito funds
{sther then woluntary cenfributions recnived and
maln tained in the fate of [iavellery, Pumiture ot )
. for @y poried during the pisvicus yases piavant
tn the gscesmmsnt years mantioned sbove otherul se
than 4n any one sr gore off the Poms or nodes
spacifiad in subesnotlon {5} of Seotfon 113

{111} e notification will not apply 1o taiation to any
tnsane baing profits and gains of businesss, uniass
. the busisess is incfoentall to thm atlainment af the
sbisctives of the ssescten and smparals books af
accounts ste mainiained in resact ef such business.
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| Retifreation Mo, 16 u%Y {F 0§07/ 58/5 61 TAut)
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| The Banagnty s
svarmoent 0f Indis Fress,
Bing aead, Mayapurt Industriall dgea,
{Hear Hajouri Gardan), Hew Delpt,.



